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-(_.dQr..!..hXe Shri J. P. Sh^rma, Member (J) :
present

The/{-^eview Application h^s been filed under Section

22 (3) (F) of the Administrative Tribunals Act, 1985 read
with Rule 17 of the Central Administrative Tribunal

(Procedure) Rdles, 1987 by »i,lGh the appUrant has desired
the review of the judgment dated 12,11.1990.

2. The applicant-, a Telephone Clerk/Operator in Dr.
Ram Minohar Lohia KospItal, filed the original application
under Section 19 of the AJmlnistratlve Tribunals ,%t, !9=!5
against non-decision on his representation dated 29.4.1989
herein he had requested for the merger of cadre of Telephone
Operator in clerical cadre. The application has been
dismissed as hopelessly time barred as discussed in the
para 7 of the judgment.

3. We find no error apparent on the face of the judgment
nor it is alleged that any evidence has been escaped over
from consideration and ,.hat is stated as . ground to review
the judgment is that the application has been decided in •
hot haste. The applicant was given due opportunity ani »as
heard at length on the merits of the case.
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4, '.Ve find that the present Review .^plication is

devoid of merit and is dismissed accordingly'.

( J. P. SH^sHMA ) , • ( F. C. JAIN )
MHMBEri (J) .MnMBcH (A) •


